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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL :

PRINCIPAL BENCH, NEW DELHI
In OA No. 829 of 2024
&
In OA NO. 1042 of 2024

Public Action Committee &Ors. ...Applicants
Versus
State of Punjab &Ors. ...Respondents
INDEX
S. no. Particulars Pg. no.

Short Affidavit of Guramanpreet Singh, PFS,

sent to PWD

Place: Patiala

Divisional Forest Officer, Patiala, Punjab on behalf -4
of respondentsno. 1 to 4
2. | Annexure R-4/1: Forest Department Notification s—¢
No. 6058-FT-111-57/3305
3. |[Annexure R-4/2:Punjab Forest Department
Notification No. 39(5)-FT-111-84/7388 F=1
4. | Annexure R-4/3:Agriculture Department (Forests)
Notification No. 5014-FT-111-71/8836 to—Y%
5. | Annexure R-4/4: Letter No. 66 dated 02.04.2025
received from PWD 13-14
6. | Annexure R-4/5:Letter No.385 dated 15.04.2025 le-\e

Submitted by:

Guramanpre%gh,PFS

Dated: 23 .04.2025 Patiala, Punjab

Divisional Forest Officer,
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI 5
In OA No. 829 of 2024 Gt Rl
&
In OA NO. 1042 of 2024

Public Action Committee &Ors. ...Applicants

Versus

RN gt 20

e e voesomm

State of Punjab &Ors. ...Respondents

Short Affidavit of Guramanpreet Singh, PFS, Divisional Forest Officer,
Patiala, Punjab on the behalf of Respondentsno. 1 to 4, in addition to
the reply filed on 16.10.2024 by Smt. Vidhya Sagari R.U, IFS .

I, the deponentabove named, am conversant with the facts of the

case and competent to swear this affidavit, do hereby solemnly affirm and
declare as under:

1.

That respondent no. 4/Divisional Forest Officer had earlier a
detailed reply in the form of affidavit in this Hon’ble Tribunal on
14.10.2-24 and 16.10.2024 in OA 829/2024 and OA 1042/2024
respectively, and the deponent prays that the present affidavit may

be read in continuation of the aforementioned replies.

That it is pertinent to note that the entire process of the present
project has been executed as per the Forest Conservation Act, 1980
(“FCA”) rules and guidelines where the question of acquisition of

e additional land for provision of plantation alongside the Sirhind

G
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Patiala road fel] within the domain of the user agency/Public Works

‘Department and not under the purview of Forest Department.

That it is pertinent to note that both sides of the Sirhind-Patiala
Road (from km 7.800 to 29.551 for approximately 21.751 km
stretch) falls under Forest Division, Patiala and the same is the
protected forest land, duly declared as Second Class Forests by the
Governor of Punjab vide the Forest Department Notification No.
6058-FT-111-57/3305, which was duly notified in the Punjab
Government Gazette on dated 17.01.1958 and is annexed as

Annexure R-4/1.

That it had already been mentioned in the earlier reply filed by the
Divisional Forest Officer that land bank of 75.032 hectare was
required, as per parameters specified for identification of land bank
for afforestation (45.18 Ha. in CA and 29.852 Ha. in ACA)
V degraded forest land as specified in FCA 1980 guidelines. The said
land bank was not available in the Patiala Forest Division.
Therefore, Compensatory Afforestation (CA) of 45.18 hectare in
H.B No. 496 of village Dada PF, Tehsil & District Hoshiarpur
Forest Division and Additional Compensatory Afforestation (ACA)
of 29.852 hectare in Bhangala Forest in Rup Nagar Forest Division
has been proposed, as per the policy and guidelines of FCA, 1980.

That it is also pertinent to mention here that the said area where the
Compensatory Afforestation (CA) of 45.18 hectare in H.B No. 496
of village Dada PF, Tehsil & District Hoshiarpur Forest Division to
be carried out has been declared as Protected Forests by the

Governor of Punjab vide the Forest Department Notification No.

i
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39(5)~FT‘HI'.84/ 7388 dated 26.10.1984 and is annexed as Annexure
R-4/2. ' '

That further it is also relevant to mention here that the said area
where the Additiona] Compensatory Afforestation (ACA) of 29.852
hectare in Bhangala Forest in-Roop Nagar Forest Division to be
carried out has already been declared as Protected Forests by the
Governor of Punjab vide the Forest Department Notification No.

S014-FT-I11-71/8836 dated 02.06.1971 and is annexed as Annexure
R-4/3.

That, vide letter No. 66 dated 02.04.2025 , user agency/Public
Works Department (National Highway Division) approached
Divisional Forest Office, Patiala with identified blank areas for
plantation along roadside and in villages adjoining the road.A true

copy of letter No. 66 dated 02.04.2025 sent by PWD is annexed as
Annexure R-4/4. '

Vide letter No.04-Snd dated 04.04.2025 , Range officer, Sirhind
clarified that some blank area is available after felling of trees along
road side where 3000 plants can be planted but survival can be
ensured only if Public Work Department provide concrete/iron tree
guards along with-cost of plantation and maintenance whereas
plantation of 2450 plants in other identified blank areas (61‘ Kanal)

in 13 villages can be taken up by concerned Gram Panchayat under
MGNREGA Scheme. A true copy of letter N0.385 dated
15.04.2025 sent to PWD is annexed as Annexure R-4/5.

Depg&«(

Sional CArsaiime
oo o - 0TSt Officer
Fatiajg £

Dl‘v’i’
Qrest Division
7

Patiala




. Verification
Verified that the contents of the short affidavit from para

to 8 are true and correct to the best of my knowledge based ©0

graphs no. 1
n official

records and nothing has been concealed therein.

Dep t
Singh,PFS)

Officer,

(Guramanpreet

oo s
Divisional Forest

Place: Patiala
. Dated: 23 .04.2025

‘Patiala, Punjab

This document has beer en
in my registar at Sr. No. 55/

HULANALILULASGETEES ALY
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102 PUNJAB GOVT GAZ, JANUARY 17, 1958  (PAUSA 27, 1879 SAKA} [PART I

7 . iala VA
: No. 7290-F(-IVI-57/3272,In exercise of the posers conferred by clause (b) °{ "r’cs“"“)’i ;h%"rsméi::;ﬂ)r 5

I i Forest Act, 1999 (VI1 of 1999 Bk), the Governor of Punjab is pleased l.o.du:_lnrc l}&dt 0\’}25)0 Terts? 32-';! ated T
A fand specified in the schedule below  Forest Départment notification No. iHiod o ho scheduls below,”
the A1st December, 1957, of the second class - forests; a portion of 5 highas sp;«:‘ !vaul:n crsons gver the sald
shall be closed for purposes of regercration for a period of 10 years and the rights of pri p )

portion shall be suspended during the said period ]

Provided that the rights of private persons’so suspenidcd shall be exercisable by such P°rs°“,? Inthe semain

der of such forests. S
7 | i
) / d%lcd the
; whether ©
District Tahsil  Village / Descrip- Area Names of sharc-holders partment ¢
. tion 4 class forcs:
» 3 / X
3 / 745 \, T 72
! no4 / / . of Punjab e
i $ " Khasra No. Bighas Biswas ; - notificatic !
‘ Kanda-  Padli Partof 5 0O Sh.Jit Ram, sod of Sh. Sobha Ram 1 L
B / s Sh. Pars Ram/ son of Sh. Sobha Ram 14 § | i
i duce,
Sh. Ram Chand, son of Sh. Sobha Ram 1/4 ’;}?:hl::cgi’ :
Sh. Chain/Singh, son of Sh. Sobha Ram 1/4 1 ¥ Eng ‘I

No. 7290-Ft-INT-57-3273.—In cxcrcise of the powers conferred by,"scction 32 of the Patiala Forest
Act, 1999 (No. VII of 1999.Bk), the Governor of Punjab is plezsed to make'the following rules to regulate the
lollowing matters in respect of the portion of second class forest comprising of land specified in the schedule appen-

‘=d to Forest Department notification No. 7290-Ft-111-57/3272, dated the 31st December, 1957, namely i—
RULES

/
) 1. No person shall cut, fell or lop any tree for any purpose w}x’atsocvcr or remove any forest produce
from ths said land xeept 35 provid:d in the Subsidiary Rules of 2001,/

2. No green tree standing within 30 fect distance from the ;B'ank of any stream or khud shall be felied h

for any purpose whatscever.

3. Ne pcrfwon shall berd, pasture, graze or retain any catﬂe’ou the said land,

4. No p;i'rson shall clear or break up the said land for cultivation or any other purposes.
/

5. No person shall cut or remove grass in the aforesaid land for Lis own use o allow its sale ; but the
owners may cut grass or allow its saic on thecondition that the grass is cut above ground with a Draty only, after

¢ 5 of the
the sced of grdss has fallen or after fifteenth of October cvery year up to the end of March of the ensuing year, [ (,r"nh,\
The cutting of green grass shall be done after obtaining permission from the Divisional Forest Officer. Kanddghat - ’
Forest Divisjor, Sup.ocn. 7
6. No person sbhall set fire to grass, trees or timber or kindle firc on the aloresaid land. Hs feason

7,./ The quarrying ¢f stone or burning of lime at places where such stones have not ordinarily been so
quarried or burnt shall not be done.

Forest

: v :
) /g, The majority of the owners shall appoint,and be responsible for the pay of Rakha or Rakhas whose
ik duty shall be to enforce the provisions of these rules. The appoiotment and dismissal of Rakha(s) shall be
sutject to the approval of the Divisional Forest Officer, Saproon. >
£

i N
i3 /9. The income from compounding of joffences against these rules under section 68 of Patial, k power
, Act,’/1999, shall be credited to the Government a Forest glr{t;:ex;

; / fa iv
3 i i i to dire
10. The income from the sale of trees’from this area will be shared between the owners and thy T Phnja
in accordance with Subsidiary Rules, 2004 BK. ¢ government g,:{.‘ﬂ

~/ No. 6338 -F.‘-IE'(-57/3305'—-—I“ exercise of the powers conferred by scction 29 of the Patiala Forest i
1999 (N». VIT of 1999 Bk.), and all other powers enabling him in this hehnlf, the Governor oanni;b i:rc;)lc:\::i

23 to dezlare the strips of Governmenl waste laln_ds dema-cated by bouniary pillars, whether under tree m'o{v'lh 1
4 or not, on either side of all roads under the ciiacge of Public Works Department (Buildings and Roads) in Patiala fi ‘
Cuwil Division (crsiwhile Peasu Statz) to be Second Cluss forests and the provisions of Chapter IV and section s

68 of the said Act to be applicable to them.

) No.  §938-Fi-111-57/3306.—WHEREAS by Punjab Government, Forest Depa tment ificati
No. 6058-Ft-111-57/3305, dated the 31st December, 1957, ull strips of G‘:’V(‘-!‘nn‘lcnt_ wﬁi;mr Iluel::ié 12‘:2&:?::!?:3
by boundary pillars whether under tree growth or not, on either side of all roads ynder the charge of
Public Works Dopartment (Buildings and 'I_lonc!s) in Patiala Civil Division (erstwhile pepgu State) h-;v ‘gﬁcg
declared as sccond class forests under section 29 of the Patiala Forest Act, 1999 (No. VIT of 1999( I;'k) . n

P B T TR S T

i
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an 30 of the Patials
bighas § biswas of
1i1-87)327

’ ¥ Now, therefore, the Governor of Pugjab, in exercise of the powers conferred by section 30 of lhé
jad Act, is pleased—

7, dated;

ication
the schedule below, i+ {2) todealareall teces standing upon these lands to be reserved from the date of publicati

cists over the saidl

irz-holders

Sobha Ram  [fl°

Setha Ram 1/4

sh. Sobha Ram [/4

$h. Sobha Ram (/4!

i
e e
Y -

the Patiala Forest |
s to regulate the
1 sehedule 2ppen. |
, hamely;— :

l:

y forest produce |
it
i
+4 i

« shall be  felled

4
)

iis sale ; but the

£ year,
iaghat.

“dinarily been so ;

r Rakhas whose i
akha(s) shall be ¢

f ¥etiala Forest|
the government

alit Forest Act]
nnbir pleased
der ties growt] |
oitdds)'in Patials”
1Y and section

L n¢tification

I demarcated
the charge of 4
‘ate)have been
1999 Bry; 2

"ed
e,
Pl

73

3,

of ihe' Forest Division concerned on the condition that the grass is
“only.

of this notification in the official Gazette ; and

, . i al
. £ (b) to prohibit, from the same date, the quarrying of stone or the burning of lime or charco
sens in the remain. §

or the collection or subjection to any manufacluring process, or lfc.m°l!’°rll °fgf"gui{gfl:‘zl
produce in any such forest, and the breaking up or clearing for cutllva ion, B
for herding cattle or for any other purpose, of any land in such forests.

- . i " iFianti 58-Ft-111-57/3305,
No. 6058-Ft-111-57/3307.- -Whereas by Punjab Government notification ANo. 60, [ »
-dated the 3lst December, {957, all strips of  Goverameat waste lands demarcated by boundary pillars,

¥ whether under tres growth or ast, an either side of all roads under the charge of the Public Works De-

 parlment (Buildings and Roads) i Patiala. Civil Division (erstwhile Pepsu State) have becn declared as second
j.c_"];u.s forosts under scction 29 of the Putiala Forest Act, 1999 (No. VII of 1999 Bk) ;

; Now, therefore, in exercise of the powers coaferred by scction 32 of lh‘gf_said Atél‘., z?ﬁeq?gfggoig
of Puniab ispleased to make the foll>wing rales applicable to all these lands spesificd under afo
ootification :—

) RULES
! 1. No person shall cut, fell or lop any trec for any pucpose Whatsoever or remove any ll_']ort’;s\.
produce, without ~ the previous permission of the Divisional Forest Officer for the time being P =
of the Forest Division in which such lands arc situated, provided that in times of emergency the Exccu-
tive Engineers incharge of the—

(a) Roads,
(b) Publiz Work; Department, Buildings and Roads,
may cut, fell or lop any tree for use on the—
(a) Roads.
(b) Public Works Department Buildings and Roads. @

! 2. No person shall herd, pasture, grazo or retain sheep, poats or other cattle on the lands speci-
fied in the TForests Dooirtment notification No.  6058-Ft-111-57/3305, dated the 31st December, 1957,
However, Divisional  Forest Officer of the  Forest Division concerned may permit grazing by a limited number
of cattle,

: 3. No person shail clea- oz break up and without previous permission of the Divisional Forest
Officer concerned.  The Exccutive Engincers in charge of the roads may, however, permit the breaking up
of land and remove ecarth for use on roads in times of emergeacy. The Public Works Department Incharge
Roads may, however, persnit the breaking up of Jandand remove earth for use on roads as and when re-
quired. '

4. No person shall cut or remove grass without the approval of the Divisional Forest Office
cut above ground with a drami

; 5. Noperson shall set fire to grass, trees or timber, or kicdle 2 fire on the land without takin
reasonable precautions (o prevent its spreading. . : v 8

Incoms from compounding of oTfences agiinst these

a6 rules upd, ior . .
Forest Act, shall be credited to Government. 1165 upder section 68 of the Patxalfx
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i ats "Datea Chandigarh theag 17,54

";_./ &%, ,LII-fJ‘\‘/ ’31)"(‘7 In uerci e of the ‘powers donferred Ry : *
5 = the Ir{dlan I‘orest Ac'L' ,927’ the President of In\llﬂ . g 5t
; .

“'A’";‘"ﬁ ‘i,gu
- to0- declave that the ‘provision of Chapter IV of the
o‘é(cr‘;bed in the chcdule

: anall heT lmn”.deable to‘ the- 1an714&{

el i

‘ 1, ’un shall be calwd protected FOres B

N i, _Q..E_E_QH._I:._E C
PO c;l V.illage With ‘Description of = Area in
:,:5::‘10.'-- tah 'H.B.No & : .field numbers., o acres. -

g’ 5, .1 Hoshlarpur Da H.By 1(ha ra Nos.2/3,t ye

T8 ;g.l}ll 356 12 .ﬁo 19, 2/3: 2) '('0 25' 6— 7ﬁt)w>

’ - - é6to 81,,10525?}#
o, to )
LM 6/1 6/2,

5 1 15, 18 ta 55, 6/1 to- 22, 7/1/3, 2'to"25. 8/5/2,
IE/Z 24/2,25/2,9/1 to: 7,141k0. 18, 22 to 25, 10/1/1 to 25

a2y o, 12, 1?/3,18/2 19/1 foga/z 24}’2 24/3,25/2 -12/3 to 8’

2 45,17 £0.19,22 to 24,13/1, z,zz;, 25%. 11;/10 11, 20,21,

o0 7/2, 9 to 25, 16/1 to 25. 17/1 2,9 to 12,17 to 25,

= 25, 19/1 to 25,i 20/1 to 25, 21/6 15"to’ 17 25 to 25/2,
L 6/2,._5/_2,_23/2 t079, 11+t 20/2 21/3, 22to 24 26,
“ntesize, 227¢0 25,2510, 40" 725, *J“‘f‘o‘:25*‘27/1 %o+ 25, : —-
,x2:, -29/1 ‘to¥ 25,30/1 249, to 13,13 to’ 23, 31/1 t 2372 7 .
_'-; ,h/1 1) 25, 33/1 to 25, 94/1 to 25, "35/1t0 25,
57/2/2,3 to: 9/1, ,10 to. 25, 38/1/2 to 4,7.to 10/1,

> ,~/1 <o 20/1,. 2174 t’o »25, 41/25 27 }_Z_j_l_i»,gz, 42/@/2 15, ‘\
\35,43/2 to 9, 10/2 “to. 25, o, - o
125, 45/1,%0 25,46/17 6 25, u7/1 to~ 55, 4801 to 25
_1-9/‘~;'2 9 L%nz 16/1, 19 to 25, 50/11, 19 to 24, 51/1,%0 4
#3014 17 t0 25, 52/1 o 80, 53/1 tdizs) 5l/1 to 25,
e LO(I;S gL/T to 25' 57/1..‘%“'25( 55/25/2, 55/1 to 25
L a4 to. 12" 14/2, 75/20/21/1, 69/1 to 17/1, 25
o W5, T/ %0 25, 72)1 o' 255 73/104,11,20,21, 74/1 to 5

< 3118 to 2a, 75/1 %925, 76/1/1,1/2,10,11,20, 21,

'>f.7

ck

ol
v y =

&
ny”

A
<

'7-,-/7 s
. iol_;\:_l,*to 25, 78 9/z,dT1/%ﬁe,15/2. 116 to 19,22 140 25 Lo
3",9 ée/ﬁ 7. tb’ 14/1 19 'to 22 pq 1 ~to 257’, 81 6 b ¢ 1"'

£8/1 to "10/1, *12--w 17, ' 25 to '25l ey

/ ) 0 2 BO/ / / J v / 23 '0 25 }l.
K ) "J‘

01;/
'25/2 95/1
q 2,
38/5 to ‘97;],"( 13/;70 72:19 togs; rr/géé1 %7/1 to 14, . . AT
Ty 28i 292 /1.. A3/2/2, 1i/2)3 e

"102/1 t0 4,5/2,7,8
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24/ 7303

" section 32 of the 'said Ac'l:, the Prodxdent "o Prdte 1
»

A

'ooc.«ii‘led. in the schedule of the afi®regaiqd notification:~

]

min, 12 tin, 15
2L 08/1 Lo 2.9, 21
% 23/1,110/10/1,11 mhf“
Rl 'i(-),";?/:’i: a1 Lo 25/2
116/ J2, b min, 5 min y, 1

Lt; ,/h.,‘)ql;/l tu 19/1, 21

15/2, '17'1/? ta 412 4o
02 ¥, ?), 13)/1 _tu_25,
¢ |o 176/1 0. 518 941, 10
531 to 451, L53 to 625,
g8 to 670, &7 2 67),675 to

797 to 806, 808 tu 837,
Notification No. 3;:;[5)_“
 tree growth or

;)'J‘

ridg >4

to o

7 oto 13,10
9,12 Lo 19,22 O
109/1/2, 10431/
l"/sr(’:“‘/;'
7 to 13, I‘)/l i;)
00, 118/1 0 9,, 1!9{)
1 % 4,7 to Ty 1//2‘ 2

12/ to_ 10+
L'\_;\,1 22/2_to_9r A2/L
to 1% 19 20:

'L)‘[’ / ;}

25

11/ 2

min,

to

4

Gl -

q425/1 to 3/2+
415 to 429;
o2 to Gbl 666,66
to 772, 77“ to 797
nmen G

theland whether unde
hedul.e annexed to the said notificats,

t under sectmnd} of the

|I'~ 7

..-

=k

wh
:‘.a':eci ns-tv-b’
tioneéd’ J. ‘”che sc
pe protec ted fores

President of India in exercise of

Now; therefore, the’ : ‘
the said Act is pleased

20% T—."‘s conferred by sectlon 30 OJ.

i is land
~5 ceclare all trees ‘standing in or upon thi and to be

E:) . . & .
e “"_é’ ;itn effect from the date of publication of this notiijcz.
i i - - e

£ e w:i:“a.clal ‘Gazattee. e
{a) .,o c\*gl"lblt from the same date felliny, blr‘dllng or lopping

zrazing and the quarrying of stones, burning of 1:\
e c'arcoal or the collection or subjection to any manufacturi
process Or removal of any forest produce in the said forest anx
gr\ca/)_r\b up or clearing of land for building or for herd:.
or for any other purpose of any land in the said forebtd
as provided {n the rules issued for these forests. :
shareas by Punjab Government Notification No, 39(5)ft.III-
dated 24+/9 ‘6"\ certain State lands whether under B
Tree provtaor not sp’ecified in the schedule annexed to the sald
. 4 #ication have been declared to be the protected forests wdth
29 of the Indian forest act,1927,
Now, thcrefore, in exercise of tne powers conferred by

—

o

ction

3¢

i

|3
5
7

53

i

Mleasud to make the J.ollowing rules applicable to alldand

_RULES
No person shall cut, fpll,
an_; purpose what 50evar or remoVe a

1

i

gr‘idle or lop any 'LJEQ for

ny forest produce withey /'
i iah
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twzion: ol The Diviai. ) .
g5100 ¢ ¢ Blvisional Forest OeLicer, Hoshiarpuy

ENG N Y yved w
31, & ey mhald eV, Dasturae

tograze or retaln sheep, poavs apd
» winds ol cattleo on i‘h[.’ .:"‘.I“(l SI)CC’I_"_”(I i tho szhiodul o
esab Governaent Rovification jlo,39(5 )t -8t/ §

sal fication Ho,39(5) ). 111-84, yaeld)
cenon sall oelear or break up land for cultivation

-~ 0 4 - A ’ i g i
chor purpose wlthout tne prcvroas pecmission vl tie
cor: Hoshiarnur Forest ‘Division.
\

~amaad Q111

SN - :
aopson shaldliset Zore to grass, strees, timber or lindle a 7
3 ;; 1and without taking reasonable precautlons to y E
~" | ee gpreading.
_oovint wa perscn shall ¢cut or remove grass without approval of the

.- ferest Vificer, Hoshiarpur Forest Division, Hoshiarpur.
hunting and shotting is prohibited excppt with the
Divisional Forest Ufficer,Hashiurpur.

i P,H,VAISHENAV
. - §1nancia1 Commissioner Development
ST -——and-Socretary._tg Govt.,Funjab, D y
. Forest Department. . e S
21-52,I11-85/ 9343 Chandigarh,dated 25°19-€Y
v with spare copy of the notification' ¥s“forwarded to
- ae T o Printing and Stationery, Punjab,Chandigarh,for
K = o7 the notification in the official Gazette. 15 copies
. > arinted notification may please be supplied in due
zDeputy Commissioaer,Hvoshiarpur, Chief Conservator of
i..i: zunzzo,Chendigarh end to this Department.
-
\
J I N
s /’ﬁws}\ﬂlow vt
B i : Under Secretary \to Govt.,r"unjab?)}/ﬂw
} Punjab State Land\Use Board.
\# si-ft.rr-es/'7769  Chandiparh,dated 26¢10\8Y ~ .
ii“ 4 cooy is forvarded Tor information and nedessary action 4o ~
i 4} Cemmizsigner,Jullundur Division,Jullundur, ‘; '
i) Caief Lonservator of Foregts,’unjab,Chandigarh, . Noss (
,... #ith/reference to his No.C-3-8(1)2/,dated 1338.19u4, [
-2k GtyCominizsioner,Hoshiaryur, e

7 Deg
iyijyézcrvatar of Forests,Shivalik Cirecle,Chandigarh,
e WIPDIyS pd onal Farest Ofricer,Hoshiarpur,

LEM LY : LN
R i i m&l\;ﬁ(‘@ &/}"

D7- D J g 29 i - Pl e |
: e de S Under Secretary tv Govt, ,Pun )/ .
H.op . <>v Punjab Stote Land Use ﬁéaﬁgf\f‘,b' ﬂ\
; y 'y '
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Office: Executive Engincer, National Highway Division,
Public Works Department, Building & Roads Branch, Room
No. 464, Third Floor, District Administrative Complex,
Sector-76, Mohali
Email:eccwdmohpwdplgmail.com Tel:0172-2219070

To
Forest Divisional Officer
Patiala
Memo No: 66 Dated: 02.04.2025
Sub: Rehabilitaion /Upgradation of 2 lane to 4 lanning

Gurudwara Dukh Niwaran Sahib-Fatehgarh Sahib-
Chamaur Sahlb Bela (MDR-31) from RD km. 1.25 to
28.800 & km 28.400 to 29,551 (Upgradation/

widening of Newly Announced Mata Gujri Marg (Mata

!?.‘

Gujar Kaur) (Balance work) (including 1 year DLP +4

year maintenance) Under Head 5054 RB-10.

: Regarding meeting held on 27.03.2025 under the

Chairmanship of Additional Commissioner (J) Patiala

In the meeting held on 27.03.2025 regarding the above
subject, as per the instructions issued by the Additional
Deputy Commissioner (J) Patiala, by attaching the
information sought by the District Development and
Panchayat Officer Patiala and Fatehgarh Sahib, it is
requested to kindly inform this office about the proposal

(number and type of trees) for planting new trees as per the
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area indicated in the information received. Along with this, a
report regarding the number of existing trees (0.67 m to
2.41 m) along the Patiala-Sirhind road and the report
regarding the planting of new trees should also be provided
to this office so that necessary action may be taken to
comply with the orders issued on 06.02.2025 by Hon'ble
National Green Tribunal New Delhi's OA 829/2024 and OA
1042 /2024.

Encl: As above
Sd/-

Executive Engineer, National Highway Division,
Mohali.

Memo No. Dated:

The copy of the above is being sent to :

1. Forest Ranger, Patiala for information and further

appropriate action.

2. Forest Ranger, Sirhind is sent for information and

further appropriate action

3. Sub Division Engineer, National Highway Sub Division
Chandigarh and No: 02 Mohali for information and for

further appropriate action.

=l Sd/-
Executive Engir;er,/ National Highway Division,
' Mohali.

Cerfified {0 be true translation frog
Pusfabiliflindi/Urdu/Englisk

!OTARY PUBLIC -
PATIALA (PF ) DA
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Punjab Government
Department of Forest and Wildlife Preservation , Punjab
: Office of Divisional Forest Officer, Patiala.
E-mail: patialadfo@gmail.com, Ph. 0175-2921574

To
Executive Engineer,
National Highway Division,
Mohali.

Number: 385 Dated: 15/4/25

Sub: Rehabilitation/Upgradation of 2 lane to 4 laning
Gurudwara Dukh Niwaran Sahib Fatehgarh Sahib-
Chamkaur Sahib Bela (MDR-31) from RD Km 1.25 to
28.800 & Km 28.400 to 29.551 (Upgradation/widening
of Newly Announced Mata Gujri Marg (Mata Gujar
Kaur) (Balance Work) (Including 1 Year DLP+4 Year
Maintenance) Court case in connection with the road

bearing No. OA 829/2024 and OA 1042/2024

Reference: In connection with this office's letter no. 349

dated 11.04.2025

In the continuation of the above mentioned letter, it is
written to you that after cutting the affected trees in this

project, according to the report of the Forest Range Officer,
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Sirhind, about 3000 saplings can be planted, but as the |
forest area is less, the success of this plantation can only be
ensured if concrete/iron tree guards are made available by
your department to protect these saplings. Apart from this, :
you have identified the area for plantation in the villages. In
this regard, it should be ensured that the place is suitable

for plantation and there is no illegal occupation of any kind.

Sd/-
Forest Officer,
Patiala.

Memo Number: Dated:

A copy of the same is sent to Forest Range Officer
Sirhind and Patiala for information and further necessary

action.

Sd/-
Forest Officer,
* {Sertified to be true transiation froth Patiala.

Pyp}ebi/ indi/Urdu/English
RY PUBLIC

PATIALA (PR ) INDIA

7.3 APR 2075
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